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Natarajan Mohan, Vv. | Assistant Commissioner of Income Tax,
No.D-50, 9th Cross Street, Circle-1(1),
West Thillai Nagar, Trichy, Trichy.
Tamil Nadu-620 018
[PAN: AAUPM1314R]
(3rdreneit/3mdes /Appellant/Applicant) (9Tt /Respondent)
3rdreeft $r 3R &/ Appellant/Assessee by Mr. A.S. Ramakrishnan, C.A.
g 7 31k & /Respondent/Revenue by Ms. G. Latchana, Addl. CIT
ﬁ?la'léf@ram@/Date of Hearing 19.12.025
UIYUTThIaig /Date of Pronouncement 11.02.2026

A /ORDER

PER MANU KUMAR GIRI, JM:-

The captioned Miscellaneous Application has been filed by the

Assessee seeking admission of additional legal ground of appeal

under Rule 11 of the Income Tax (Appellate) Tribunal Rules 1963.

2. At the outset, we are of the considered view that the

miscellaneous application for admission of additional legal ground of
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appeal and condonation of delay is not maintainable as there is no
apparent mistake from record as per section 254(2) of the Act.
3. In the result, the captioned Miscellaneous Application filed by the

Assessee is dismissed as not maintainable.

Order pronounced on the 11™ day of February 2026, in Chennai.
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